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ALLD,

OPEN COURT . ‘é’ 4%

ALLAHABAL

Hontble Mr Justice B G Saksena, V,C.
Hontble Mr § Das Gupta, A.M,

ALLAHABAL BENCH

on this j1th pAY ot September 1997,

CRIGINAL APELICATIWN NO, 1101 OF 1993,

Union ot India through General iahager

Centrai Hailway, Bombay VT,

vivisional Rallway Manager,
Central KRailway, Jhansi,

Inspector of WOrks,
Central Railway, Agra Cantt,
AQra,

C/A Shri Prashant Mathur

Vs,

Khunni Lal, S/o shri Balwant,
presently working gs Mali under
iNspector or iorks, Agra Cantt,

ASA,
Prescribed Authority under the

Payment ot Wwages Act, 1936
32, Garden Road, ARA,

Chiet Judiciagl Magistrate
AGRA,

L I B

C/R ghri Anupam Kulshreshthj
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URDER (CRAL)

Applicants,

Respondentsg,

( By Honll?.le Mr Justice B C .Eiakseneiz V.C.J)

&

We heard the learned counsel tor the applicant,

Through this U A., Urder passed by the prescribed Authori ty

under payment of Wages Act has been challenged, The 0,4,
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Nothing in this order will, however, preclude

~ the applicants trom seeking redressal of their grievances

trom an gappropriate legal torum in accordance with the !
.
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3% Interim order passed earlier, if any, is vacated,
ok .




